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Dated at Chennai on this 25" day of June 2021

/IZ M //ufgl‘

Counsel for 7" Respondent




From

The Partner,

M/s. G.K. Associates,

No.15/2B, Islamic College Road,
New Town Vaniyambadi,
Tirupathur District.

To

The Chairman,
TNPC Board,
No.76, Mount Salai,
Guindy,

Chennai — 600 032.

Sir,

Sub: Payment of Environmental Compensation Fund —
Submission of D.D. — Necessary permission —
Requested — Reg.

Ref: Procd.No.T@/TNPCBd/F.025919/LAW/LAWIII/NGT Direction/
2021 dt,30.4.2021

With reference to the proceedings cited I am enclosing herewith a D.D. drawn in favour
of TNPCB — Environmental Compensation Fund payable at Chennai for sum of Rs.8,80,000/-
(Rupees Eight Lakhs Eighty Thousand Only) Towards the payment of Environmental
Compensation Fund.

| request you to kindly do the needful.

Thanking you Sir,

K.GANAPATHI

Encl.: Indian Bank D.D.N0.788542 dt.29.04.2021
for sum of Rs.8,80,000/-
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See security details

| am appearing on behalf of the 7th respondent in O.A.
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Documents Il. Please acknowledge the same.
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